| TEM NO. 1 COURT NO. 4 SECTI ON XV
(Part-Heard)

SUPREME COURT CF | NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).21183/2005

(From the judgenent and order dated 30/08/ 2005 in LPA No. 596/2003 of the H GH COURT OF
DELH AT N. DELHI)

AGGARVWAL & MODI ENTERPRI SES PVT. LTD. &ANR Petitioner(s)
VERSUS
NEW DELH MUNI Cl PAL COUNCI L Respondent ( s)

(Wth prayer for interimrelief )
Date: 26/07/2007 This Petition was called on for hearing today.

CORAM :
HON BLE Dr. JUSTI CE ARI JI T PASAYAT
HON BLE MR JUSTICE S.H KAPAD A

For Petitioner(s) M. Ashok Desai, Sr.Adv.

Vi shnu Mehra, Adv.
Mahesh Agarwal , Adv.

Ri shi Agrawal a, Adv.

E. C. Agrawal a, Adv.
Gaurav Coel, Adv.

Amit Kumar Sharma, Adv.

SSS5sS

For Respondent(s) M. Arun Jaitley, Sr.Adv.

. Surya Kant, Adv.

Rashmi Khanna, Adv.
Jhanvi Wohra, Adv.

Neeraj Kumar Sharma, Adv.
Shafali Jain, Adv.

Anj ana Gosain, Adv.

FESFVS

UPON hearing counsel the Court made the follow ng
ORDER

Heard | earned counsel for the parties.

Judgnent reserved.

(N.  Annapur na) (Usha Sharm)
Court Master Court Master



